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the Units issued by the Unjt Trust oi
India wil] be elgble 1o be treated as
trugtee securties wunder the lndian
Trusts Act, 1882 and the amounts
payable to the nominees of Unit
hoiders will, subject to certain coundi-
tions, vest in the nominees,

As regards security to the depasi-
tors, 1t needs to be noted that trans-
actions ot deposits are in the nature
vt contract between the companies
and the individual depositor and as
such the depositors have to pursue
normal remedies open to them in
cases of breach of contract. However,
the Reserve Bank of India Act, 1934
has recently bcen amended in Decem-
ber, 1974 with a view to tighiening
the control of the Reserve Bank over
the deposit-acceptance activities of
non-banking companies. The Com-
punieg Act, 1856 has also been recently
amended tp 1egulate the inv.tation
ang uactceplance of deposits by com-
panies; the new section 5BA inserted
therein and the rules promulgated by
Government on 3rd February, 1975 in
exercise of the powers conferred Ly
that section, make it obligatory for
a company intending to invite or
accept deposits from the public to
issue an advertisement in the pres-
eribed manner and containing ihe
prescribed information regarding its
management, financial position etc.
These measures, together with the
ceiling restrictions on the quantum of
deposits that the companies may
accept, as laid down in the directions
issued by the Reserve Bank and the
rules promulgated under secction 58A
of the Companies Act, 1956, are
expected 1o help protect indirectly
the interestg of depositors.

12,00 hrs.

RE. DISCUSSION ON CONDUCT OF
SHRI TULMOHAN RAM, M/P.

SOME HON. MEMBERS rose—

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I gave notice of
an adjournment motion regarding a
man who was beaten to death in the
lock-up ., , (Intérruptions),
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MR. SPEAKER: So many things
are happening in the country but they
are not all subjecis of adjournment
motions. Please do not make the
adjournment motion so commeon,

SHRI S, M. BANERJEE (Kanpur):
Sir, I have given notice of a privilege
motion ... (Interruptions)

MR, SPEAKER: Let me make the
position clear. This wags already cett ed
in my previous ruling. Many of you—
Shri Madhu Lamaye, Shri Vajpayee,
Shri Jyotiimoy Bosu und some other
friends— have pgiven notices of a
motion,

3HR1 S. M. BANERJEE: | have also
gwven y notice of a privilege motion.

Mit. SPEAKER Shrn  Banerjec
also, 1 am sorfy to miss his name,.

SHIt]  ATAL BIlIARI VAJPAYEE
(Gwallor): But that 1s not on Shri
Tulmnohan Ram.

MIi. SPEAKERR. If 1t 1s not on Shri
Tulmoh m Ram. why should he inler-
vene when I am talking of motions on
St Tulmohan Ram?

SIIRI 8 M. BANERJEE: ] shall not
Le here on Monday, that 1s why I am
18 g 1 wday

PROF, MADMNU DANDAVATE
(Rajapur ). There 15 oae  pnvilege
motion pendsng since the last session.

MK. SPEAKER: I have considered
them and [ have seen my previvug rul-
mg also. In that rubing I had clearly
said thal the puncple of sub judice
does not apply so far as matters of
privilege ot this House are concerned
but the question ol privilege will
arise only on something which is in
relation to the business of this House.
A« far as the vonduct of the Member
15 concerned, there 15 no bar on 1its
discussion even if some judicial pro-
ceedings are going on This House
is the master of its own judgement in
the case of conduct of its Members, I
have seen that you have brought it
up in one shape or another. I have no
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objection if this House discusses the
qucstion

SHRI JYOTIRMOY BOSU Thank
you

SIIRI ATAL BIHARI VAJPAYEE
But how to discuss 1t?

MR SPEAKER On g motion, but
not on a motion of privilege because,
as I said something must happen in
the House to  constitute breach of

privl'ege
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THE MINISTER OF WORKS AND
HOUSING AND PARLCIAMENTARY
AFFAIRS (SHRI K RAGHU
RAMAIAH) rose—

SHR] JYO1IRMOY BOSU §ir, let
the Minister hear us and then reply

MR SPEAKER I am not allowing
any debate A debate 13 necessary if
there 1s any doubt about ;t I am not
allowing any dcbate on this We have
had enough of 1t

SHRI JYOTIRMOY BOSU  There
are substantive motions alieady
(Interruptions) with your kind co-
operation duting the inter-session and
during the last session we went
through the CBI documents and basing
on them we gave out memorandum
«aying that there 1s a prima fa.ie case
for a parhamentaly probe Now, the
Government have disputed that
I'hereforc the matter must come
before the House (Interruptions)

MR SPEAKER You can speak vnly
it I histen to you 1 am not lhisteming

SHRI JYOTIRMOY BOSU You
have helped us oy much as possible
All that I want to say 1y that the
putpose of this debate would be to
justify a pailiamentary probe Second-
ly, whatever loopholes are there in the
matte; of granting of liences Govern-
ment should draw lessons from this
debate so that the loupholes could be
plugged If Shi1 Tulmohan Ram 18
found tg have commitied a 5e1lous
miscondutt he should be 1emoved
fiom the mcmbership of this House
There 1s my motion and othel motions
ale also theie Let one of the motions
be taken up and dwscw.sed without
turther dclay  because the whole
country and the whole House are
anxious to know (Interruptions)

MR SPEAKER 1 wish you st
down now I am not listening to you

any more

SHRI 8§ M BANERJEE Sir, kind-
ly give me a chance
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“It is a well established law that
the rule of sub judice does not
apply to matiers of privilege or in
matters where disciplinary jurisdie-
tion of the House with respect to
jts own Members is concerned
However, in order {o constitute a
breach of privilege or contempt of
the House, the misconduct of a
Member should relate to business in
the House. In the present case the
Member has allegedly abused his
position as a Member of Parliament
in sponsoring mn application to
Government for money and also
after forging signatures of other
Members. These allegations of
bribery and forgery which have been
prima facie established by the CBI
are certainly very serious mnd un-
becoming of a Member of Parlia-
ment, and he may be held guilly of
lowering the dignity of the House
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SHRI JYOTIRMOY BOSU: The
Minister should read the last paragraph
of the Speaker’s ruling,..

MR, SPEAKER: Whv are you get-
ting up every time? Why don't you
have the paticnce to listen to others?

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS {SHRI K, RAGHU
RAMAIAH): Si, two points have
been raiged. As rcegards the first point
a reference hag becn made to yow
ruling that the conduct of Shii Tul-
mohan Ram, a5 a8 Member of Palha-
men{ can be gone intp and that the
law of gub judice does not apply to it
The whole House accepts vour ruling,
The only point 1s, anv discussion that
takeg place on this point, when it 1s
to take place, Az I made clear o
often, the subject—matter of his
conduct, a< pomted out by Shn
Limaye, that s, fo1gery and hiibery,
that as a Member of Pailiameut, he 1s
guilty of those things, these are ¢xactly
identical matters which aie bring
mvestigated and gone into by g coult
of law Ewven now, we are seeing every
day 1n the papers the evidence that 18
coming and 8o on My submission 18
that such a discussien ean take place
afler the court comes to g finding, It
is the ~ame identical matterg whith are
being adjuchicated 1 a court of law It
1= not something different that 15 heing
mmvestigated, According to me, and I
submit 1n all humihty, the prope: time
to discuss 1t will be afier the court
comes 1o g finding,

Aq regardg the other point that the
CBI Report hay, beepn perused and,
therefore, a discussion must follow,
may I recolleer that we have always
maintained that the CBI Report is not
for publication” Buocause jt had becn
said that we were hiding something
and we did not want the leaders of the
Opposition, of the main parties, to go
with an imprrssion (Interruptions)
Why don't yoa listen to me”? It was
because we wanted to give an oppor-
tunity to the lcaders of the opposition
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to see that we have not hidden any-
thing from them....

SHRI MADHU LIMAYE: You have,

SHRI K. RAGHU RAMAIAH: So,
in spite of thr convention, we placed
the matter for the peruxa] of the
leaderg for their own satisfaction, But
that does noi mean that a discussion
should follow thereafter ang that
whatever has been secret and we have
shown to them, should be ventilated
here, If 1t 15 so, where is the original
convention that we mentioned that the
CBI report 15 not t0 be made public?
Now you say, ‘We have learnt so many
things from the CBI report and we
want to come to the House for a din-
cussion’ But what is the discussion
about? The main purpose of our
showing those repoits 1o the hon,
leaders of the apposition was to show
them thal we have nothing to hide
and that only for certain legal, techni-
cal and constitutional requirement:, 1t
1= not tn he publicised  That 1s all,
That purpose has been svived and that
is where the matter now rests, This s
my humble submission

SHRI JYOTIRMOY BOSU: Your
last ruling was: ‘I, therefore, hold that
the House can discuss any molion
relating to the conduct of Shri Tul-
mohan Ram and the rule of sub judice
does no: come in the way.' That is
wvour final and firm ruling.

SHRI RHAGWAT JHA AZAD: We
are not challenging that

SHRI JYOTIRMOY BOSU: We have
not made any notes from the CBI re-
poit but we have recorded it into ow
heads

MR SPEAKER: You have already
mention many things. Why do you
want to repeat it?

SHRI JYOTIRMOY BOSU: The
Minister is no Super-Speaker here to
go over your ruling and say some-
thine in this House.

MR SPEAKER: You are a super-
Parliamentarian. .
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SHRI JYOTIRMOY BOSY: No, Sir.
1 am only the most obedient servant of
the Souse.

oft wew fagrdt wradefy @ ooy
wgea, A wgRa ¥ Ny Fqr &
ITHAEANFIRTATFNE ? Wy
qA ®ET o osmr g fFoagw &Y
asdt 8, w% Yfwa 1 fagrr ey 2
DAY WA AT FBVE £ fw wa
AF HTRAT HeWd & F, A3 A3 4F
agn  Afl 1N TfgT |\ m fegf
fem Fr g wmardt & gEEw W
a7 aqrg F | U ¥ 73¥ s3I0 ) gard
A ¥ UF HWET ¥ oWrEew qe
qaea ¥ w5t Zr oA 0 RwarAn
BTA e AFd A frowmio & aaw &
TF B399 7 A4 F1H Ppar AT 39 *
At H A F AT T AT GIATE

nF MrTET A gAdrza o
1 wieger aar #T gaeA ¥ oA
ferram & 1 w1 18 @ fir At
T WY gt gAY wErE I3 w7 oYvEr
fader 1 g o gA9Yar 7oy F W
AT AET X\ IF TT 9TRY 7 oFM
FTZAT & AZ WY qURA wraAr WArfgw

WeaW WEtRw ¢ W 39 51 oifEm )
o e fagrt wwddt ;o A

WAAT T BAAT AZ 1T, FIT AT TH
R YrAm 33 w3R 7 A9 wgiaw
AN FIFY W T ET QoA F
TIAT R Tifeg g

SHRI INDRAJIT GUPTA (ALI-
PUR): Thig question has got Lwo as-
pects which, in my opinion, should
not mixed up with each other. One
18 the specific aspect of the con-
duet of a member of this House which,
a5 you correctly said, this House, as a
sovereign body, has a right, has an
unrestricted and unfettered right, to
ludge and if necessary and if it so
tdeems fAt, can prooeed by take
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action against him. I think Mr. Raghu
Ramaiah, when he just now made a
reference to the proceedings to the
criminal case in the court, was not
contesting your ruling and which
he cannot, that the rule of gub«
Judice does not apply in this mat-
tor. That 1s what he means, 1 think.
Otherwise, it makes no sense at all.
What he wanted to say, if I under-
stood him correctly, is that, in his
opinion, he does mot consider it
desirable or a matter of propriety—
that is perhaps what he wants to
say— while the case is going on in
the court (Interruptions) Any
way | am trying to bring out what
15 1n his mind. If he cannot express
himself, what can I do”

MR SPEAKER: After all you
are all colleagues; you should help
cach other

SHRI INDRAJIT GUPTA: 1 be-
lieve, Sir, that this House has got
complete sovereignty in this mat-
ter and we are of opinion aiso that
there 1s nothing to bar this House
from proceeding in the matter of
si.ti g 1n judgement on the conduct of
Mr Tul Mohan Ram agammst whom
a prima facie base has been estab-
lished and on the hasis of that
prima facie case alone proceedings
in the court were instituted against
him S0, 1 don't think that is ruled
ont That can be taken up tomorrow
or day after tomorrow or after a
few days As far as persual of the
fnruments  is concerned  we were
all united when we made a demand
that those documents should be made
available because without going into
those documents it is impossible tr
understand what was going on eit-
her 1o support or to refute any
allepations and counter-allegations
which were being made So. this
procedure of perusal has been gone
through with your kind help and
the coovcration of your office and I
think, all facilities that were possi-
ble were given to the party leaders
And T can say, the rcpresentative of
my partv has not perused that docu-
ment any less intensivelv than what
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other people have done. If they
want to go into the record of peru-
sal, how many hours one went into
it, how deeply one went into it, that
can be gone into and it is quite in-
teiesting to know how much time
who has taken over the persual, And
now at the end of all this persual,
when the perusal is completed what
happens? This is a big question
mark, because this question has been
before everybody, before the whole
nation., Everybody is entitled to
ask: What was your impression?
What did you understand? Now, the
impressions got from perusing those
documents may not be the same in
case of all of us. Some of my col-
leagues on this side of the House
belonging to the other opposition
parties have been saying 1t loudly
that the perusal has convinced them
that there 15 need for a further
parliamentary probe. Now, as far
as I have understood, from what-
ever our pecople who have perused
those documents have reported to
us, we do not feel that there is need
for a further parliamentary probe
because it will not serve any pur-
pose. But that is a different matlier
and we can argue that out. But
we cannot say that there is nothing
further to be discussed. To say so
would be doing a great injustice to
this house and tn the public because
we have been all along demanding
that we must get this opportunity to
see these documents and, after hav-
ing perused those documents, the
study as a result of this perusal in
an appropriate manner will have to
be placed before Parliament. There-
fore, T would request you to see to
it and to ensure that a discussion is
permitted und, only afer that, the
matter should be closed. Naturally,
that discussion has to be  within
certain circumseribed limits. That
is obvious We cannot quote from
that document; we cannot make
direct references We have not been
allowed to take notes. That has
been observed by everybody

SHRI JYOTIRMOY BOSU: Youu
can tell from memory.
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SHRI INDRAJIT GUPTA: We are
supposed to keep everything in
mind, But, we cannot quote here.
That was agreed 10. Anyway, it is
for the Speaker to regulate the
discusssion. And I think that most
of the Members will certainly abide
by these limits, But subject to that,
there must be a discussion because
crriain broag thingg may have em-
erged from that perusal which has
created some impression on our
minds too, that is, the general res-
ponsibility of ministers, of officials,
of Members of Parliament with re-
pard to all these procedures of cens-
ing as illustrated by the cases of
these mel.hants of Mahe and Yanam
These may be particular cases. But,
many things may come out of it.
Why should the Parliament not also
make suggestiong and proposals
for the future so that in the licens-
ing procedures of this type, what
we consider to be undesimable types
of influence exercised by either the
Ministers or by Government offi-
aals. secretaries of departments or
hy Memberg of Parliament can be
obvialed or minimised? And that
would be n healthy thing It 15 neces-
sary 1n the interesi of the country
and in the intcrest of democracy.
Why should the House not be per-
mitted, after thig perusal, to have
a genceral discussion on  this  ques-
tion I cannot understand it. Ithink
n ig very necessaty and thereafter
the matter may be ended, If any
body wants that a further Parlia-
mentary Probe is required, he |is
free to move that motion also. That
can also be discussed.

So, Sir, 1 would request you to
permit g discussion. 1 do not want
to take the time of the House. Mo-
tions have alsg been tabled for a
general discussion, There is a motion
from our party also under Rule 188
or something like that, This i3 being
listed for a discussion. That is re-
garding Shri Tul Mohan Ram. We
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can have some consultation and de-
cide about that for taking up the
matter. Certainly it is not condition-
al on the proceedings being finished
in the court. This ig all I have got to
say

SHRI S. A. SHAMIM (Srinagar):
Sr, I want to say something on this.
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SHRI SAMAR GUHA: (Contai):
Mr. Speaker, Sir, I want to say
something on this,
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SHRI H K. L. BHAGAT: (East
Delh1): Sir, I am not entering into
any debate nor am I making any
speech I am only making a short and
brief submission. I am taking only
one minute,

The hon. Minister for Parliamen-
tary Affairs hag already made his
submission and clarified the posi-
tion. You have given your ruling
that the House can discuss this
matter certainly. What the hon.
Minister said is about the propriety
or desirability of it about which
Mr. Gupta has also said. T am only
inviting your attention for your
kind consideration Under Rule
352. the first thing is that while
speaking, a Member shall mot
refer to any matter of fact of which
a judicial decision iy pending. Of
course, ] am not challenging your
ruling (Interruptions) Please lis-
ten to me. I am only putting this for
your consideration. My simple ques-
tion is whether the discussion should
be held now or, whether as the hon.
Minister suggested, the same should
be held later on after the case is
decided. At present the case is going
on in the court. I am not holding
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any brief for Mr. Tul Mohan Ram
I would certainly like that he
should be proceeded against for
anything which he has done. I am
not holding any briet for him. And
it is wrong to cast any aspersion on
Government which has prosecuted
him. What I am submitting most
respectfully 13: what are you going
to comment on these facts about
which evidence is being recorded
and the court is to give its judg-
ment®> We will be gpeaking here and
saying things on matters and on
questions of facts which are in the
court and we will be commenting
on the evidence. You will kindly
consider all these things before you
decide that this matter might be
discussed.

This 1s all what I want to submit
in short,

SHRI JYOTIRMOY BOSU: Mr,

Speaker hag already given his ruling
on this

SHRI S A. SHAMIM: Sir, in the
previous session, Mr, Vajpayee and
referred to a letter which Shri Jagjit
Singh hag written to the Lieutenant
Governor, and wanted the matter to
be referred to the Privileges Commit-
tee. I wag the lone Member of this
House who voted against that Motion,
I did not want it to be referred to the
Privileges Committee because the fact
whethey this letter had been written
by Mr. Jagjit Singh is not proved and
when you refer to the Privileges Com~
mittee it may after gome time come to
the same conclusion that this letter
wag never written. I was over-ruled
and I was one versus the rest of the
House, Why I narrate it now js, the
Privileges Committee of Rajya Sabha
has found that Mr. Jagjit Singh re-
fused having written that letter and
the hon Member who had raised that
jssue did not come forward to ad-
duce the evidence that that letter was
written by him.

SHRI! ATAL BIHARI VAJPAYEE:
The Privileges Committee of this House
is seized of the matter, Let him not
comment on that,
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SHRI S. A, SHAMIM: I presume
you read the newspaper and you would
have read this news item. 1 am saying
this only to make the submission that
in this present case the fact whether
Mr. Tulmohan Ram is guilty of having
accepted the bribe is being adjudicated
upon, Suppose this House discusses
this issue and condemns Tulmohan
Ram and after a year and half the
court finds that all these allegations
against Tulmohan Ram were not cor-
rect and he is not guilty of the charges
levelled against him, Sir, I do not see
any contradiction in your ruling that
the rule regarding sub-judice does not
apply here but I do see a lot of wis-
dom in what Mr. Raghu Ramaiah
says as to whether this discussion is
going to lead us anywhere and whe-
ther it ig desirable.

AN HON, MEMBER: What
the forgery part?

about

SHRI S, A, SHAMIM: That also the
court will adjudicate upon. My eon-
tention has been that there has been
no forgery and all the 1 signatures
were genuine, Now, suPipose the court
says all these gsignatures were genuine
and even the charge of forgery falls—
Tulmohan will prove before the court
that he mever asked for bfibe and the
bribe was never paid—then the House
must have wasted three hours n
charging him, Suppose, the House is
later presented with a court verdict
saying he is innocent, So, I do not
want that thig House shoulq be placed
in a situation where it has to feel
sorry that they passed a verdict with-
out evidence on charges they were not
able to prove in the court of law,
That js why I say there should be no
conflict. But whether it iz desirable
to have a discussion or not is a matter
which the House must consider very
seriously,

SHRI SAMAR GUHA: Sir, it is a
part of the parochial short-sighted
attitude of the ruling party, There was
a whispering campaign let loose all
over the country that almost all the
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Members of Parliament indulge in this
kind of either supporting this or that
group for getting licences and the
whole political image of the Members
of Parliament to a hr‘g thent got
tarmshed, If they had agreed to have
the discussion earlier not only many
hourg of the House could have been
prevented from being wasted but also
the image of the MPs that had gone
down in the country would not have
occurred, If they now maintain the
peculiax attitude that no discussion
should be held either on the CBI
report or Tulmohan Ram not only
another fresh wave of whispering cam-
paign may start but also the image of
Members of Parliament wil] go down.
I will take the second thing first. about
the CBI report, The hon, Minister has
said that the leaders of the op-
position  parties and the repre-
sentatives ©of the opposition par-
ties had their satiefaction to peruse
the CBI Report. It was not a psycho-
logical satisfaction. It was not a fine
art. It was not that the Members have
got psychological satizfaction by going
through the language and the art of
writing, It was not, It was not a
research work, It has to be remem-
bered that it was on the basis of 2
statement made on the floor of the
House that you allowed the Members
of the Opposition to see the CBI re-
port, Therefore, the House is geized
of this business. The House was given,
through you, that right to peruse the
CBI report. Firstly, it is 2 question
of propriety that the House must know
what had happened Nothing was
stated about the CBI report. The ques-
tion whether the report should be
quoted or not, the question whether an
enquiry committee will be set up to go
into this question and formulate a
new code of conduct for Members, f:he
question whether a Member of Parlia-
ment can recommend licence and soon,
are different. The Qquestion is, the
House must know what had happened
after the persual of the CBI report.
The representatives of each group
who have seen the report, must come
before the House and report what they
have geen, and after seeing it. What
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their observations are and whether
anything should be done in regard to
the CBI report. This is the Arst point,
The hon. Minister cannot escape from
the obligation because that obligation
was the obligation which he derived
from this House,

Secondly, I would like t{o draw your
attention to what you have said. I
want to quote your ruling:

“I, therefore, hold that the House
is free to discuss any motion relat-
ing to the conduct of Shri Tulmohan
Ram and the rule of sub judice does
not come in the way.”

Sir, when this matter came before the
House, certainly, to circumvent a dis-
cussion in the House, Government, of
course, approached the Court, When
you formulated your ruling about this
matter. the case wag panding before
the Court againd Shri Tulmohan
Ram. You have clearly and categori-
cally given your ruling that this mat-
ter may be discussed. Therefore, Sir. I
see there is no reason why this matter
should not be discussed. If it is not
discussed, I would say, again, jt is the
duty of those members who said, who
denied that the signatures were theirs
and that they have been forged, should
come again and say that their signa-
tures were forged. Sir, it is absolutely
necessary that this matter should be
discussed in some form or other, I
also drew your attention to your ruling.
You considered it desirable and legiti-
mate, For that reason, you have ad-
mitted many motions in regard to Shri
Tulmohan Ram ang also in regard to
the CBI report; you have admitted
No-Day-Yet Named Motions.

SHRI VASANT SATHE (Akola): Sir,
let ug not create a confusion between

senn

SHRI S, M, BANERJEE: Sir. You
ask Shri Raghu Ramaiah t5 pay com-
Ppensation to Shri Tulmohan Ram and
retrench him from the party, (Inter-
ruptions)
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SHRI DINEN BHATTACHARYYA
(Serampore): Sir, you have categori-
cally gtated that you have no objection
it the matter is discussed. (Interrup-
tions),

SHRI VASANT SATHE: Let us not
confuse the two issues, The first is
whether thig House is free to discuss
and take action against 8 member be-
cause of the rule of sub judice., You
have rightly ruled that that does not
come in the way of the right of the
House, So this House is completely
free gnd within its righta to take action
as it may deem fit against an error
member. But I am appealing to the
sense of justice of the House itself
(Interruption), I am appealing to the
sense of justice of Shri Bhattacharyya,

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): He has np sense,
How can you appeal then?

SHRI VASANT SATHE: You know
fully well that under the law of the
land even the smallest man must have
a right to defend himself,

SHRI DINEN BHATTACHARYYA:
Let Shri Tulmohan Ram come here.

SHRI VASANT SATHE: Every ac-
cused must be presumed to be inno-
cent till proved guilty., This is the
principle which applies to all of us
also, Now if you want to hang him
on so-called gllegations without satis-
fying vourselves that he isg really fully
and finally guilty of these charges,
would you just like to satisfy your
conscience and the so-called honour of
MPs that somebody must be made a
scapegoat and his head should be
chopped off and then proceed? Bat
will that be a sense of justice? Is that
the way to approach the problem.

Therefore, the question is: if without
any prejudice to our right, the matter
which is already before a proper forum
where it will be gone into in detail and
where he will have the full right to
defend himsel, is proceeded with in
that way, and we come to know all
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the facts which are the same s arle On
question here, what is the harm?

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): When you have sus-
pended him from the parly, why not
suspend him from the House?

SHRI VASANT SATHE: I am talk-
ing of action by the House, The Party
may take 1ts own action But there is
a distinction between the two, If we
take action against a member, it is
punishment; it is penal action, The
House has the capacity to take penal
action against 3 member. Would you
like to do that only to salisfy a sense
of vindictiveness? This is victimsa-
tion. I do not think this House would
like to be guilty of that Therefore, in
wisdom and as a matter of propriety.
let us not rush into this matter. This
is of course without prejudice to our
right,

Then as regardg discussion of the
CBI report, 1 think it was agreed that
SHRI SAMAR GUHA: The matter
it has to be treated confidential but

1f members find something, they should
irdividually, partywise, repor( to you.

SHRI VASANT SATHE. Do not try
to mislead and confuse. They should
report to you, and through you, to the
Leader of the House, So that if there
is really anything serious and you are
satisfied that something calls for dis-
cussion by the House, it may be
brought up. Otherwise, even the sanc-
tity of the CBI inquiry will be preju-
diced. Therefore, let us not open the
Pandora’s box onee again. We have
already wasted so much time last time.
Let us not play the same joke again
in this House,

MR SPEAKER: No debate.
not allowing any debate.

I am

SHRI ATAL BIHARI VAJPAYEE:
We were playing a joke Are we
wasting the time of the House?
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SHRI VASANT SATHE: The oppo-
sition wasted so much time.

SHRI ATAL BIHARI VAJPAYEE:
They went to the court only to shut
out g discussion, (Interruptions).

MR. SPEAKER: Will all of you
please sit down?

SHRI P G. MAVALANKAR:
(Ahmedabad): The Minister of Par-
hamentary Affairs said that he
wanted a discussion but not at this
stage We want a discugsion mmmedia-
tely because we make the distinction
between criminal acts which could
be decided by a court of law and
misconduct and misdemeanour of @&
Member of Parliament which is very
much the business of this House and
which should be discussed immedia-
tely We cannot tolerate any affront
to our diginity as a Parhament

You yourself gaid on 2nd December,
1974

“In the present case the Member

has allegedly abused his position
as a Member of Parhament in
sponsorang an application to the
Government for money and also
in forging the signatures of other
Members These allegations of
bribery and forgery which have
been prima facie established by
the CBI are certainly very serious
and unbecoming of a Member of
Parliament and he might be held
guilty of lowering the image of
the House I therefore hold that
this House is free to discuss any
motion relating to the conduct
of Tul Mohan Ram and the rule
of sub judice does not come in
the way "

I oppose any delay in the discussion.
It is a question which affects the dig~
nity of the whole House. Criminal
matters are for the courts to decide
but he want a discussion on misdem-
eanour, misconduct of the Member.

SHRI FRANK ANTHONY (Nomioa.
ted—Anglo Indians); Quite frankly,
I have been very unhappy at the way
matterg have developed today. I am
looking at it purely from an objec-
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ﬂve, and if ] may say so, and legal
point of view. 1 do not know Tul
Mohan Ram and certainly I do not
know hijm by sight. I have no perso-
nal axe to grind. 1 see a distinction
in thia case. I have some experience
of these matters. If there is a Com-
mission of Enquiry and a trial, you
can say they are not parallel pro-
ceedings. I know from personal ex-
perience how prejudice has taken
place. I have done the case of a very
senior lawyer; 1 was going to get
him discharged and the Court was
going to discharge him. Because
there had been a commission of en-
quiry presided over by a former
Supreme Court Judge, the court cal-
led me back and said to me some-
thing. The Commussion of enquiry
has u sanction; it is merely recom-
mendatury. But the Court told me
this. Because it was such a High
powered commission of enquiry, the
High Court told me: we do not feel
like discharging him. That was the
effect that the commission of enquiry
had on a High Court )udgement.

The way I am looking at it is this.
Here are parallel procerdings cover-
ing precisely the same issues; itis aot
humanly possible to divide whether
it ig forgery or abetment of forgery
How can this House attempt to di-
vide these two 1ssucs. What will
happen? Let wus assume that the
House doeg so and comes fo a finding
It may be prima facie or conclusive.
Suppose it says:this gentleman abct-
ted in this or that. This House having
found that a person has been in
effect guilty., what court in this coun-
try-—I say with greag respect—will in
effect supercede the finding or ppinion
of this House? That is the way I lovk

at it. The whole trial will be pre-
judiced.  Fortunately in America
they have the due procesg clause. The
press in India today, with great res-
pect. is furthering a bad cause. They
try people by newspapers, which is

**Not recorded
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very wrong. In America, if there is
trial by a newspaper they quash the
verdict. Unfortunately, our Courts
have not gone so far. But will the
Courts be able to say: here is a
gentleman being tried by Parliament,
and therefore any verdict by the
Court must be void. They will not go
&g far. What | am worried about is
that in any finding there is bound to
be an overlapping of issues, which is
bound to prejudice the judgment.
That is the only thing I feel that this
House ought to consider.

SHR] JYOTIRMOY BOSU: One
more submission.

MR. SPEAKER: No. no. Enough of
this. Do not get up every time. I
am not calling you. When the Spea-
ker is standing, nothing is recorded
in any Member's name, I tell you
once for all.

SHR1 JYOTIRMOY BOSU: **

MR. SPEAKER: Doeg he care for
any decorum, anything?

SHRI JYOTIRMOY BOSU: 1t is
very difficuit to function. You are not
allowing us to express ourselves,

MR. SPEAKER: He was given a
chance once, twice. He does not care.

SHRI JYOTIRMOY BOSU: No,
Sir. It is a matter in which I have
suffcred. So, 1 should be given a
chance.

MR. SPEAKER: You must have
at least some regard for me.

SHRI JYOTIRMOY BOSU: 1 have a
very regard for you.

MR. SPEAKER: I never have <ecnh
that you have it.

SHRI JYOTIRMOY BOSU: I wan-
ted to make a small submission that. .

MR SPEAKER: How to deal with
such people? I am very sorry. I warn
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wyou, 1 am standing, there is a limit.
You take pleasure in defying.

SHRI JYOTIRMOY BOSU: Np, Sir,
not defying at all.

MR. SPEAKER: Now, the position
hag been mentioned from both aides.
So far ag the ruling is concerned, that
is there, and I left it to the House to
discuss the conduct of the Member of
the House, but I left it to the wisdom
of the House as to when and how.
There is no need for any further ob-
servation from me. I proceed to the
next business Shri Pranab Kumar
Mukherjee.

o W fagrdt wrwddr ;. srewew
wftag g@a ='W Tt gerrr fra
4|

AR qAET ¢ w5 F® TOHT
gerx A1TE AIOAAITH T0T

st v fagrdt away a1
AT R 77870 307 35 87

weqa WHIT ¢ T T AIIFAIHF AT
¥ ifvde qanms s &AM
gz 137 T FI AT

ot wew fagrdr 2enda ¢ g
A AT TAT R R 1

PROF. MADHU DANDAVATE:
There is a pending privilege motion
before the House.

MR. SPEAKER: No privilege. We
have already taken up much time.

SHRI S. M. BANERJEE: I have
given notice of a privilee motion.

o Wi : qR avar A d
g wmar T &)
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1 am not taking it up. We have no
notice of it. You gave it today.

SHRI 8 M. BANERJEE: I will
make a submission in two minutes.

PROF. MADHU DANDAVATE:
You have already admitted one pri-
vilege motion.

MR SPEAKER: I am not bound
to take jt up when you get up.

PROF. MADHU DANDAVATE: 1
only want to know when it will be
taken up at a later stage.

MR SPEAKER: Pleage sit down.

PROF. MADHU DANDAVATE:
Please excuse me When we give you
formal mnotice and the matter is
already pending before the House,
why do you get wild? I do not know.

SHRI JYOTIRMOY BOSU: You
are getting angry today.

MR SPEAKER: I have a bad tem-
per for a man like you when you
keep on defying the Chair like this.

SHRI S. M. BANERJEE: 1 tabled
a notice of privilege under Rule 222
against Shri Om Mehta, Minister of
State in the Home Ministry.

MR. SPEAKER: I have not got it.
Unless I see it, I will not allow it.
I did not know that you are dealing
with the same privilege motion. Un-
lesg I hold it in order, how can ¥you
mention it?

SHRI S. M. BANERJEE:;: 1 aent
this motion on the 20th February
1875. I would like to know why it has
not reached you.

MR. SPEAKER: I have not seen it.
1 am really surprised you take plea-
sure in defying the Chair. How can
1 function?

SHRI S. M. BANERJEE: I am
not against Shri Om Mehta. ...
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MR. SPEAKER: I have not al-
Towed you.

SHRI S. M. BANERJEE: When
the businesg for next week comes,
T will again raise the same thing.

1257 hrs.
Re. ADJOURNMENT MOTION

off wew fagrét wrwddt (sanfee) ¢
gemey  wgRT, & owrw OEr were
fagr *1

WeOw wEEW ;. FTH ORI AEATT
ww T W\ oA

I have not held it in order,

st wew fagrd e : AT

¥ 0% qare & wAT" § Aqmar ¢ fF

W wegeert ¥ A At gE &, 9% wew
HoFAER )

MR. SPEAKER: It was mentioned

in the President's Address. You can

refer to it during the discussion on
the Address.

ot wew faprdt et @ wemy
AN, FqT AT B qIT F vAT ST
weq FTVHYT AT &7 W ¥ oar af ?
gersy WA, ST wEarl § 39 fR
wa sar o AN R E ..
(sgwara) ey S, ¥ @ vy Vo F
fe 1os3v Tz AN g N @ra o
at afamfz M A g d, R R
a* ¥ faer HraaT §, WA wFET
ST ARATE |

ot Wy fom® (drT) @ EW AW A
w1 giuw &1 Afew T g

wow WRW ¢ W19 W &
o gfFmr @
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ot srw fagrdt sty - T
wrag FAET T frwr Y @ ¥
ey TR FRAT &7 Srafre 7 ¥

o wdEw ¢ AT T whE

=it wew fagrdy wrordady ¢ agy
s WAEA, ZH X WAl A% °g WA
T4 FITAT A

weoy WER™ : q9YIT U3e 9%
fedz ordY &, T 9 wrw NfEw )
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@7 sageT Y 97 TRy v Am-
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W Wr Fa wEreen o 99 7@, AY
Fra gAY 1 M FIFRAT ¥, AL
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A 7 A w7 77 § fF oavw wrdy
#Fr faam a9 b FY oy | o ey
¥ et frar & 1 qar TR dEe & gt
¥ mEw ®Y A garAr wfew 7
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g Ffs,

=t WRNT T WAt (orremyT ) -
worT AgrEw, 29 Y B 9 e
arfgw s w1 arsaT &1 (=rraTT )
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st wrer fagredt wrwdadh way
wrerafr oY F wiewr ¥ ag fear Twar

% fr s wagewT ® wofrrg.
TTA T FATR |
oW W : wTT 1F "fgiam

YA wgAr ¥ oI I9ET udw
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